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ORDER DATED 03-03-200 3.

Heard in part,
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t pepartmental zxaminacion 1is
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expected Lo be held in May, 2003 ©f this year,
Mi.A.K.Bese,leamed genior Standing counsel
for the union of India, appearing for the
Respondents, ig directed CO optain instruction

this regard before the next date 1l.e€.
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;and over coples of
learned ~punsel for woth sides, enanling

them te obtain instruction,
Adjd.te 25 3-2003,
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Heard Mr .P,R,J.Dash,learned counsel
appearing kke for the Applicants and Mr,A.K,
Bose, learned Sr,Standing Counsel appearing
for the Respondents., The Applicants (some
staff of A.G.Orissa,BhubaneSWar) in this
Original Application have prayed before this
Tribunal to direct the Respondents to conduct.
Today, with

the Departmental Examination.
the instruction from the Respondents,
learned Sr.Standing Counsel intimates this

the

Hench, that the Respondents are going to
conduct the‘ Departmental examination during
£he month of May, 2003. Since the Departmental
exanination is going to be held during the
month of May, 2003, there remains nothing to
be adjudicated in this Original Application,
which is accordingly disposed of.
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